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AHMEDABAD BENCH

A/1534/1993 irate of Decision :04 . 12.2000
Shii Mahomed Saved : Petitioner {5)

Mi. Y.V.Shah Advocate for the petitioner(s)
BT o
Y 1

Union of India & Ors. . Respondent(s)

4 . W s o o o ILE L o R B
Mi..P. K Handa Advocate tor the Respondent
4 Ty A

CORAM
W by PUrE & gy § Ny (NN W AN 3 U o B - s Ml W WX
ne OQFF DIC VEF. . O INEFEFIAN « LYICIHRIICT {tl}
‘The Hon'ble Mr.G.C.Srivastava : Member (A)
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2. 10 be reterred to the Reporter or noi?
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4. Whether it needs to be circulated to other Benches of the Tribunal? L)
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Represented by General Man
Western Railway,
Churchgate,
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2. Divisional Raﬂwav Manager
Western Railw
Railway Yard,
Pratapnagar,
PO Vadodara-390 004.

3. Senior Divisional Mechanical
Engineer {Loco},
Western Railway Railway Yard,
Pratarnnaoar
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PO Vadodara-390 004.
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i Mahomed Sayed A.
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Per: Hon'ble Mr.P.C.Kannan : Member {(J}

Grade 'B' are aggrieved with the order of the respondents
regarding seniority of certain persons under Annexure A-3 and
seeks deemed declaration for their promotion as Diesel
Assistants. Mr.Handa on the basis of instructions of the

were subsequently promote A ants and further
promoted as Assistant Drivers mn the scale of Rs.3050-4890
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3 Mr.Y.V.Shah submits that in the light of the above
statement, the O may pe aisposeq oI wilil PEITIISS101 to [he
annlicants ta o1 mi renrccenta ’”1 if thev have anv snec fir
Sppatalils WO SURInlL represcnialion, i tney anave any sSpediilc

disposed of as infructuocus.
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Member (A} Member (1}
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Certified that the file is complete in all aspeats.
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Signature of S.0. (&)

Sighature cf Dealing
Hand. .




